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PUBLIC NOTICE 
NOTICE is hereby given that Aakar Infraprojects Private Limited have 
agreed to convey, sell and transfer to our clients and our clients have 
agreed to purchase and acquire the properties more particularly 
described in the Schedule hereunder written, free from all 
encumbrances, debts and liabilities. 

We have been instructed by our clients to investigate the title of Aakar 
Infraprojects Private Limited in respect of the scheduled property. Any 
person/s claiming or having any right, title, interest in the said 
scheduled property or any part thereof by way of sale, gift, lease, 
inheritance, exchange, mortgage, charge, lien, trust, possession, 
easement, attachment or otherwise in any manner howsoever is/are 
hereby required to make the same known to us in writing through 
registered post within 15 days from the date of this publication of 
his/her/their claim/s, if any, with certified true copies of all supporting 
documents, failing which, our clients will complete the transaction of 
the property more particularly described in the Schedule hereunder 
written, without any reference to such claim and/or objections and 
such claims and/or objections, if any, shall be deemed to have been 
waived and/or forfeited. 

SCHEDULE OF PROPERTY 

All that pieces and parcels of land (1) bearing City Survey No. 736, 
final Plot No. 60 of Town Planning Scheme (TPS) III (final), Village-
Borivali, Taluka-Borivali admeasuring 698.80 sq.metres with the 
structure standing thereon, (2) bearing City Survey No. 734 B & OP. 
No. 60, final Plot No. 59 of Town Planning Scheme (TPS) III (final), 
Village-Borivali, Taluka-Borivali admeasuring 2752.44 sq. metres as 
per Conveyance dated 27th June, 1969 and additional area 180.80 sq. 
meters allotted by Town Planning Authority admeasuring in aggregate 
2932.80 sq. metres alongwith the structures standing thereon known 
as Vimla Apartment [4 parking garages] and (3) bearing City Survey 
No. 734 B & OP. No. 60, final Plot No. 59 of Town Planning Scheme 
(TPS) III (final), Village-Borivali, Taluka-Borivali admeasuring 1114 
sq.metres and additional area 180.80 sq.meters allotted by Town 
Planning Authority admeasuring in aggregate 2932.80 sq.metres. 

Mumbai, Dated this 6th day of March, 2023 
N. K. Unadkat 

(Partner) 
For M/s. Kantilal Underkat & Co.  

(Advocates & Solicitors)  
Unadkat Terrace, 1st Floor, 27, Anju Shopping Centre,  

Tilak Road, Santacruz (West), Mumbai-400 054.

THE MALAD SAHAKARI BANK LTD. [Main Branch]

GOLD AUCTION NOTICE TO GOLD LOAN BORROWERS
The below mentioned Borrowers are hereby informed by this Notice that they 
have taken loan against Pledge of Gold Ornaments from our Bank. They have 
failed to repay their loan even after repeatedly request made & informed by 
various notices.

Sr. 
No. Loan A/c Name of the Borrower

Amount Outstanding 
as on 28.02.2023

1 100230641000215 Shah Nishma Abhay Rs.3,89,056/-
2 002001100013326 Nayak Praful Kantilal Rs.2,61,392/-
3 100211111000756 Jadhav Sanjay Ramesh Rs.71,158/-
4 100211111000723 Jadhav Sanjay Ramesh Rs.1,02,840/-
5 100230641000016 Jitendra Shriram Nishad Rs.28,569/-
6 002001100013287 Sharma Rekha Jayprakash Rs.1,09,001/-

The above mentioned Borrowers are once again requested to pay their entire 
dues with upto date interest on or before 21.03.2023 else the Gold Ornaments 
pledged to the Bank will be sold through Public Auction to be held on Friday, 
24.03.2023 at 11.00 a.m. at The Bank’s Central Administrative Office.
Please note that Bank reserves its rights to recover the balance amount due 
from the Borrower after the sale of Gold Ornaments, if the proceeds are not 
sufficient to clear the liability. The above mentioned Borrowers further take 
note of it that the sale of Gold Ornaments will be their own responsibility & 
any objection after Sale will not be entertained.

Note:- Bank reserves its right for sale of Gold Ornaments in Public Auction 
or Sale to well-known Jewellers. Bank also reserves the right to 
accept or reject any offer/ bid or stop/ postpone / cancel  the auction

Sd/-
Date : 06.03.2023. Mrs. Bhakti B. Bhusane
Place : Malad, Mumbai. [Branch Manager]

5, Sujata Niketan CHS. Ltd., Rani Sati Marg, Malad (East), Mumbai -400 097.
Tel. No. 28835432 / 28831407 / 28831307, EMAIL ID - mainbranch@maladbank.com

Whereas the under signed being the Authorized Officer of the Canara Bank under the 

Securitization And Reconstruction of Financial Assets and Enforcement of Security 

Interest Act, 2002 (Act 54 of 2002) and in exercise of powers conferred under Section 

13 (12) read with Rule 3 of the security Interest (Enforcement) Rules 2002, issued a 

Demand Notice dated 17/11/2022 (17 November 2022) calling upon the borrower 

Mrs. Sugandhadevi Anil Jha and Mr Anil Parshuram Jha to repay the amount 

mentioned in the notice, being Rs.10,69,551.20 (Rupees Ten Lakhs Sixty Nine 

Thousand Five Hundred and Fifty One and Paisa Twenty Only ) plus unapplied 

interest and charges within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the 

borrower and public in general, that the under signed has taken possession of the 

properties described herein below in exercise of powers conferred on him /her under 

Section 13 (4) of the said Act, read with Rule 8 & 9 of the said Rules on this 03rd day 

of March of the year 2023.

The borrower in particular and the public in general are hereby cautioned not to deal 

with the property and any dealings with the property will be subject io the charge of 

the CANARA BANK, Vasai Road Diwanman Branch for an amount of  

Rs.10,69,551.20 (Rupees Ten Lakhs Sixty Nine Thousand Five Hundred and 

Fifty One and Paisa Twenty Only) and interest thereon.

Flat No 302 3rd Floor a wing Classic 99 Village Nilemore Nalasopara District Palghar 
401203.
Bounded:
On the North by : Dreams Building           On the South by : B Wing
Onthe Eastby : Dreams Building              On the West by : Road.
Within the Registration Sub-district of: Nalasopara Palghar

Description of the Immovable Property

Date : 03/03/2023
Place : Vasai

   Sd/-
Authorised Officer 

Canara Bank

POSSESSION NOTICE 

Vasai Road Diwanman Dp - 15475 
Sandhu Mahal, First Floor, Lambadi Naka, 

Diwanman Vasai Road West-401202 
Dist:- Thane, Maharashtra

Ph No. 0250- 2332667/2332635
Email: - Cb15475@canarabank.com

Branch Ref : 3912/619/26/2023
Date: - -03/03/2023

SUMMONS

1. WHEREAS, OA/132/2020 was listed before Registrar on 21/02/2023.

2. WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said 

Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of 

Rs.88,16,156.17

3. WHEREAS the service of summons/Notice could not be effected in the ordinary 

manner and whereas the Application for substitute service has been allowed by this 

Tribunal.

4. In accordance with sub-section (4) of section 19 of the Act, you, the defendants are 

directed as under: -

(i) To show cause within thirty days of the service of summons as to why relief prayed for 

should not be granted;

(ii) To disclose particulars of properties or assets other than properties and assets 

specified by the applicant under serial number 3A of the original application;

(iii) Youare restrained from dealing with or disposing of secured assets or such other 

assets and properties disclosed under serial number 3A of the original application, 

pending hearing and disposal of the application for attachment of properties;

(iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary 

course of his business any of the assets over which security interest is created and/ or 

other assets and properties specified or disclosed under serial number 3A of the original 

application without the prior approval of the Tribunal;

(v) You shall be liable to account for the sale proceeds realised by sale of secured assets 

or other assets and properties in the ordinary course of business and depositsuch sale 

proceeds in the account maintained with the bank or financial institutions holding 

security interest over such assets.

5. You are also directed to file the written statement with a copy thereof furnished to the 

applicant and to appear before Registrar on 26/04/2023 at 12:00 Noon. failing which the 

application shall be heard and decided in your absence

Given under my hand and the seal of this Tribunal on this 22nd day of February 2023.
Registrar,

Debts Recovery Tribunal-1, Mumbai
seal

(Government of India, Ministry of finance)
2nd Floor, Telephone Bhavan, Colaba Market, Colaba, Mumbai- 400005

(5th Floor, Scindia House, Ballard Estate, Mumbai-400 001)

Exh -15
O.A. NO. 132 Of 2020

Punjab National Bank                                                            ... Applicant
                                                          V/S
M/s Asi Projects & Engineering & Anr.                                ... Defendants

DEFENDANT 

NO. 1 

DEFENDANT 

NO. 2

To,

M/S  ASI  PROJECTS  &  ENGINEERING

107, Ashok Service Industrial Estate, LBS Marg, Bhandup (W), Mumbai - 

400078

MRS  KASHMIRA  SUBRATO  HALDAR

Flat No. 103, 1st Floor, Airoli Plaza CHS Ltd., Sector No. 16, Airoli, Navi 

Mumbai - 400708

And also at: Flat No. 008, Sai Pavitra Aprt CHS Ltd., Near D’ Mart, Sector 

8A, Airoli, Navi Mumbai - 400708

DEBTS RECOVERY TRIBUNAL-1, MUMBAI

 

  

IN THE COURT OF SMALL 
CAUSES AT MUMBAI  

MARJI APPLICATION NO. 271 
of 2022 

IN  
Order Below Exh. 1 

IN  
R.A.E. & R. SUIT NO. 1307  

of 2019 

Mohsin Abdullah Shaikh, 
Aged :- 33 years. Occupation :- 
An adult Indian Inhabitant, 
Residing at Room No. 15, 1st 
Floor, Sayed Manzil (Old name 
Dilbar Manzil), Junction of 
Dimtimkar Road, 1st Peerkhan 
Street, Mumbai-400 008. 

...Appellant/ 
(Original Defendant No. 2) 

Versus 
1. Mr. Mushtaq Abubaker Sayed 
Age : 54 years, occupation : 
Business, at present residing at : 
Nosarka House, Room No. 34, 
3rd Floor, 26 M A Chhotani 
Marg, Mumbai-400 003  

...Org Plaintiff 
2. The Unnamed Heirs and 
Legal Representative of 
Deceased Salmabai Shaikh 
Ahmed 
3. Mrs. Noorjahan Shaikh 
Age :- Not known years, 
Occupation :- Not known,  
All having residence at Room 
No. 15, 1st Floor, Sayed Manzil 
(Old Name Dilbar Manzil) 
Junction of Dimtimkar Road & 
1st Peerkhan Street Mumbai-
400 008 
4. Mr. Husian Shaikh Ahmed  
Age Not Known, Occ : Not 
Known 
5. Ms. Saeeda Banu Shaikh  
Age not known, occ. Not Known 
4 & 5 having their residence 
address at room No. 15 1st 
Floor, Sayed Manzil (Old Name 
Dilbar Manzil) Junction of 
Dimtimkar Road & 1st Peer 
khan Street Mumbai-400 008. 

...Respondents 
(Org. Defendant 1, 3 to 5) 

To,  

The Respondent No. 1 and 3 
abovenamed, 

WHEREAS, the Appellant 
(Orig. Defendant No. 2) 
abovenamed has taken out 
Application dated 28th 
September, 2022 i.e. Marji No. 
271 of 2022 against the 
Respondents (Orig. Plaintiff and 
Orig. Defendant No. 1, 3 to 5) 
praying therein that the delay of 
21 days may be condoned in 
filing the Written Statement, and 
for such other and further reliefs, 
as prayed in the said 
Application. 

You are hereby warned to 
appear before the Hon'ble 
Appellate Bench Presiding over 
Court Room No. 1, 3rd Floor, 
Old Building, Court of Small 
Causes, L. T. Marg, Mumbai-400 
002, in person or by authorized 
Pleader duly instructed on the 
10th March, 2023 at 2:45 pm., to 
show cause against the 
Application, failing wherein, the 
said Application will be heard 
and determined Ex-parte. 

You may obtain the copy of 
said Application from Court 
Room No. of this Court. 

Given under seal of the Court, 
this 22nd day of February, 2023 

Sd/- 
Additional Regisrar

 

  

IN THE COURT OF SMALL 
CAUSES AT MUMBAI  
T. E. & R. Suit No. 88  

Of 2022 

1. Mr. Bhushan Harishchandra 
Pandit,  
Aged 57 years, Occupation 
Business 
2. Mr. Subodh Harishchandra 
Pandit  
Aged 64 years, Occupation : 
Service 
3. Mr. Sanjay Harishchandra 
Pandit,  
Aged 62 years, Occupation : 
Service 
4. Mrs. Nutan Ravindra Joshi, 
Aged 60 years, Occupation : 
Service, All Indian Inhabitants 
of Mumbai, all Residing at 
701/702, Zala Saphire Co-
operative Housing Society 
Ltd., Ghantale Mandir, Near 
IDBI Bank, Ghantale Navpada, 
Thane (West), Pin-400 602 

...Plaintiffs 
Versus 

1. M/S. SHIVA BUILDERS  
A partnership firm Having 
registered office 14, Patel 
building, Ganesh Gawde road, 
Mulund (W), Mumbai-400 080 
2. NANDLAL MADHAVJI 
THAKKR  
Aged not known, Indian 
Inhabitant, Partner of 
Defendant No. 1, Having 
registered office 14, Patel 
Building, Gapiesh Gawde 
Road, Mulund (W), Mumbai-
400 080 
3. JAMNADAS KANJI 
THAKKAR 
Aged not known, Indian 
Inhabitant, Partner of 
Defendant No. 1, Having 
registered office 14, Patel 
Building, Ganesh Gawde 
Road, Mulund (W), Mumbai-
400 080 
4. PRATIMA NANDLAL 
THAKKAR  
Aged 36 years, Occ : 
Business, Having address at 
16/1, Meghalay Industrial 
Estate, Lala Devidayal Road, 
Mulund (W), Mumbai-400 080. 
5. PRAMOD NIVRUTII 
JADHAV 
Aged 36 years, Occ : Doctor 
Having address at Gala No. 
5A, 5B, & 5C, Varashikara 
Compound Premises, Opp. 
Akshay Bar, connected to 
World Fitness, Balrajeshwar 
Marg, Mumbai-400 082 

...Defendants 

To, 

The Defendant No. 3 
abovenamed, 

WHEREAS the Plaintiffs 
abovenamed have instituted 
the above Suit against the 
Defendant praying therein that 
the Defendants be ordered 
and decreed to quit and vacate 
and hand over the vacant and 
peaceful possession of the suit 
land/suit property i.e. CTS No. 
632 & 632/ 1 to 7, on the plot 
of land bearing Survey No: 262 
and 263 admeasuring about 
1575 sq. mtrs. at Village 
Mulund/Taluka- Kurla, Mumbai 
Suburban District, situated on 
Balrajeshwar Marg, Mulund 
(W), Mumbai-400 082 to the 
plaintiff and Pending 'the 
hearing and final disposal of 
the aforesaid suit, defendant 
no. 1 to 3 be directed to 
deposit the last three years 
rent from March, 2019 to 
March, 2022 at the Rate of Rs. 
3000/- per year amounting to 
Rs. 9,000/- i.e. arrears of rent 
in this Hon'ble Court and the 
plaintiffs will be permitted to 
withdraw the same and for 
such other and further reliefs, 
as prayed in the Plaint. 

YOU ARE hereby 
summoned to file your Written 
Statement within 30 days from 
service of summons and to 
appear before the Hon'ble 
Judge presiding over Court 
Room No. 23, 1st Floor, Annex 
Building, Court of Small 
Causes, L. T. Marg, Mumbai-
400 002, in person or by 
authorized Pleader duly 
instructed and able to answer 
all material questions relating 
to suit or who shall be 
accompanied by some other 
person able to answer all such 
questions on 15th March, 
2023 at 2.45 p.m., to answer 
the abovenamed Plaintiff, and 
as the day fixed for your 
appearance is appointed for 
the final disposal of the suit, 
you must be prepared to 
produce all your witnesses on 
that day and you are hereby 
required to take notice that in 
default of filling Written 
Statement, or your 
appearance on the day before 
mentioned, the suit will be 
heard and determined in your 
absence and you will bring 
with you or send by your 
Pleader, any documents on 
which intend to rely in support 
of your defence. 

YOU may obtain the copy of 
the said Plaint from Court 
Room No. 23 of this Court. 

Given under the Seal  
of the Court, 

this 16th day of January, 
2023. 

Sd/- 
Additional Registrar

PUBLIC NOTICE
Take 

THE FIRST SCHEDULE REFERRED 
TO ABOVE : 

(

THE SECOND SCHEDULE 
REFERRED TO ABOVE : 

(

On and towards East : 
Walkeshwar Road

On and towards West : 
Mountain Wall

On and towards North : 
Radha Govind Site

On and towards South : 
Gul Mansion

Dated this 06th Day of  March, 2023

Sd/-
Advocate for the Client
Advocate Vithal Mahajan

Mobile : +91- 8879646123

Notice that our client is 
investigating the title of the entitlement 
to the tenancy rights of Abhay Mehta to 
the tenements more particularly 
descr ibed in  First  Schedule 
hereunder written of the building 
known as 'Shyam Kunj' (“Building”) 
standing upon the land admeasuring 
approximately 965 square yards 
equivalent to 806.86 square meters, 
bearing C.S. No. 3/291 of Malabar Hill, 
Mumbai (“Land”), situate, lying and 
being at 86, Walkeshwar Road, 
Malabar Hill, Mumbai - 400006, 
(collectively, the “Property”) and more 
particularly described in Second 
Schedule hereunder written.
All persons having any right, title, 
interest, benefit, claim, or demand, in 
or to Property, or any part thereof, 
and/or any of the title deeds in respect 
thereof, by way of sale, transfer, 
assignment, allotment, exchange, gift, 
lease, sub-lease, tenancy, sub-
tenancy, licence, possession, use, 
occupation, mortgage, charge, lien, 
t r u s t ,  i n h e r i t a n c e ,  b e q u e s t ,  
succession, family arrangement / 
settlement, easement, maintenance, 
Decree or Order of any Court of Law, 
agreement, or otherwise howsoever, 
are hereby required to make the same 
known in writing together with 
notarially certified true copies of 
documentary proof in support thereof, 
to the undersigned within fifteen (15) 
days from the date of publication of this 
notice of his/her/their/it share or claim, 
if any, with all supporting documents 
failing which the transaction shall be 
completed without reference to such 
claim and/or claims, if any, of such 
person shall be treated as waived and 
not binding on our client.

Description of the Tenement)
Tenancy Rights of Mr. Abhay K. Mehta 
in respect of Room no. 6 on the 2nd 
floor of the said Building on the said 
Land.

Description of the Property)
All that piece and parcel of land 
admeasuring approximately 965 
square yards equivalent to 806.86 
square meters and registered in the 
books of the Collector of Land 
Revenue under Collector's New No. 
2128 part of 2/7293 and cadastral 
Survey No. 3/291 of Malabar Cumballa 
Hill and Cumballa Division, in the 
Registration District and Sub-District of 
Mumbai City upon which the building 
known as ''Shyam Kunj” is standing 
thereon, situate, lying and being at 86, 
Walkeshwar Road, Malabar Hill, 
Mumbai - 400006 and bounded as 
follows :

A-101,Sai Krupa Premises, Sector-12,
Plot No. D/68, Kharghar, Navi 
Mumbai - 410210, Maharashtra.
Email : adv.mahajan123@gmail.com
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www.navshakti.co.in


